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(a) whether the Government of
West Benga] has requested Planning
Commission to accord approval to the
revised outlays for the schemes under
the Additional Employment Pro-
gramme,

(b) whether the said revised ap-
proval of the schemes 1s pending with
Finance Mimstry and

(c) it so whether the Mimstry will
accord approval to the revised out-
lays eapeditiously?

THE MINISTER OF FINANCE
(SHRI H M PATEI) <(a) Yes Sir
The State Government of West Bengal
had written to the Planning Commms-
sion who had been administering the
Half-a-million Jobs Programme/Em-
p'oy ment Promo 10n Programme seek-
ine « x-post-facto sanction for schemes
taken up by them over ind ¢bove the
himits sanctioneq under the Half-a-
million Jobs Programme/Employment
Promotion Programme in October
1976 This proposal was not agreed to
and tne Planning Commission have
conveyed the decision to ne State
Government

(by No Sir

(c Does not arie

—

12 hrs

RE REPORTED INCIDENT OF
MOLESTATION OF WOMEN AT
KHETRI (RAJASTHAN)

SHRI KANWAR LAL GUPTA
(Delni Sadar) Sir ] have a submis
sion to make on a vi1) serious matter
which 1s unprecedented A hundred
ladies were raped in Khetr:1 near Jai-
put  This 1, somcthing unprecedent-
ed which has never happened mn the
history of India I was shocked to
hear this that a hundred ladies in a
cmema hall wete raped The CRP
and undesirable elements tock about
50 ladies to their houses and thev were
kept there for 48 hours They were
naked and unconscious No action has
been taken Nobody knows what has
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happenied In that cinema hall the
light was switched off and all these
things took place It 1s alleged that
CRP people were also involved, apart
from the undesirable elements We
want that action should be taken
against all the officers right from the
lower ranks to the highest ranks They
must be dismissed and the Home
Minister should make g statement to-
day itsel? It 15 a very serious matter
This 15 a shame to this country and
we will not tolerate (Interrup-
tions)

MR SPEAKER 1 am on my legs
I have taken vour point It 1n wery
das ardly something unthinkable 1f
it had hippined Theieforr 1l would
have bcen more appropriate 1f you
had com with a notice (Interrup-
tions)

DR HENRY AUSTIN (Etnakul:!m)
In a mattur lhike this there cannit be

any (Interruptions)
SHRI SAUGATA ROY (Bariack-
pote) The dome Wimi : hould

come to thi, ITouse and giv 1 1% cr1g-

nation He should not ([n «rrup-
tions)
MR SPEAKER Don re ori
- L] -
MR SPRAKER wi vu kindly

hear me” 1 am on my le.s This 18
an extiemdly impo:tant matter I am
asking th. Fome Mini ter to make &
statement this afternoon itse'f so that
the Housc may know aboyut it (In-
terruptions)

SHRI V M SUDHEERAN (Al-
leppes)  H; must 1e-1gn (Interrup-
tions)

MR SPEAKER I, the <houting
over I am isking the Home Mims-
ter to make a statement at 3 Oclock
todav Nothing more

PROF P G MAVALANKAR Gan-
dhinagar) It must come suo mobu
{Interruptions)

MR SPEAKER Dont recod

LR

MR SPEAKER It will be on my
direction

***Not recorded



300 Re Incident  PHALGUNA 28, 1800 (SAKA)

SHRI KANWAR LAL GUPTA; I
belong to the ruling party, otherwise
I would move an adjournment mo-
tion. ¢ is a shame to the whole
coun'ry. (Interruptionsy

A WA T A (W4) - W
M, gr AN O AORIC w7 8,
fan,  Tweqm /T F qEier
w7 |

ot gfeen wgqe (MrAe)
TFYT STFICH A7 T &9 I8
Q7T &, TAIAT THAqE AT R
Tafey w1 T0hRT 1

MR SPEAKER: Doun't 1ecord.

L Ll -

SHRY C M STEPHEN (Idukki):
Mr Kanwarlal Gupta wants to make
a Statement. He should “e allowed...

MR SPEAKER: You were absent

He has alitady made 4 statement.

oft @t T AT TR ARAE
i yai e s (aqar) . L

SHRI C M
hear hin

STEPHEN: Let us
(Interruptions)

st ®eY oW wv c T & faw
TToeqts AT favirar 2, a8 vefer
g1

SHRI KANWAR LAL GUPTA: 1
am very thankiul to you that you
have asked the Home Minister fo mi®s
u statement But before he makes a
statéement, kindly allow me to say a
few things.

MR. SPEAKER: I have alrealdy
given the direction.... You are a se-
nior member. (Interruptions).
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Papers to be laid on the Table.

SEVERAL HON. MEMBERS: No,
no,

SHRI YESHWANTRAO CHAVAN
(Satara): The news that appeared in
the papers regarding a very ghameful
affair that took place in Rajasthan has
shocked every person with conscience.
And I thinE, everybody in India not
only in this House, will be complete-
ly ashamed of such a situation taking
place on a number of persons
with the knowledge of police autho-
rities, with e knowledge of security
authori~es afd everybody concerned.
Parliament would expect in a demo-
crafic country that when such a thing
happens, fie Government should come
on its own Yo Thake a statement. May
I request vou tp order trnem

MR SPEAKER- I have already di-
rected the Home Minister to make a
statement at 3 O'clock,

SHRI YESHWANTRAO CHAVAN:
How do we display our displeasure
and anger about it? It is not merely
making a statement. The point is
that the House should be adjourned..,
How do we demonstrate our disap-
proval of it We want to display our
disapproval of it As a Parliament, it
1s our duty I think, all of you agree
to this thing

SEVERAL HON. MEMBERS; Yes.

SHR1 C M BTEPHEN: I give no-
tice of a motion for the adjournment
of the House to discuss this matter of
urgent public importance, Please take
note of it. (Interruptions)

SHRI EANWAR LAL GUPTA: You
do not allow me I raised this ques-
tion.

AN §S gur, verw wew, ¥ a7
wrewt ¢ &5 3w a7 g fefeeer =g
e 1 (suwwm)

SHRI SAUGATA ROY: The hon.
Member, Shri Kanwar Lal Gupta, 18

*+Not recorded.
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(Shr: Saugata Roy)

not being allowed to have his say on
such an important matter Ewven his
party members are obstructing hum
We want to hear Shm Kanwar Lal
Gupta No other business will be
transacted in the House The House
should be adjourned till the Home
Minister comes and makes a state-
ment (Interruptions) When hund-
red ladies are raped, we should not
take up any other business All the
business should be stopped till the
Home Minister comes and make a
statement (Imterruptions)

SHRI A BALA PAJANOR (Pond:
cherry) Before the Home Mmster
makes a statement we want to hear
Shri Kanwar Lal Gupta (Inter-
ruptions) We know that the Home
Minister 18 interested in toppling somre
Ministry elsewhere He 15 not in the
House when such a serious matter
has been rased in the House We do
not want to take up any other bus-
ness We want to hear Shr1 Kanwar
Lay Gupta I know what ;3 happen
ing in Pondicherry He 18 more n-
terested 1n toppling the Ministry
there He may be putting a telephone
call to Pondicherry but not to Jaipur
4p find out the facts in regard to such
a serious matter (Interryptions) We
must hear Shri Kanwar Lal Gupta on
such a serious matter before the
Home Minister makes a statement
‘We take serlous note of 1t

SHRI VASANT SATHE (Akola)
On a serioug matter hike this I think,
1t will be m keeping with the digmty
of the House, if all of us agree that
we have a discussion right now
(Interruptions) You want Indian
women to be raped but you do not
want this matter to be discussed?
Are you supporting rape? (Interrup-
tions) Are you supporters of raplst?
‘We want to listen to Shri Kanwar Lal
Gupta first before the Minister makes
a statement

MARCH 17, 1078

in Khetrl 313

MR SPEAKER 1 have already
directed the Home Minister to make
a gtaterrent at 8 O°Clock

SHRI VASANT SATHE Why not
discuss 1t now itself® The heavens
are pnot going to fall (Interrup-
tions)

MR SPEAKER Even an adjourn-
ment motion 15 taken up only at 430
PM

SHRI VASANT SATHE We do not
want 10 wait t111 430 PM What 18 the
sanctity about 430 PM *

MR SPEAKER The rule provides
that even for an adjournment motion,
1t 15 {o be taken up at 430 PM only
(Interruptions)

SHRI SAUGATA ROY You sus-
pend the rule You pdiourn the
House ti1l the Home Minister inakes
a statement (Interruptions)

MR SPEAKER No please I have
already directed the Home Minister to
make a statement at 3 OClock
(Interruptions) I have directed him to
appear at 3 O'Clock and make a
statement Nothing more than that
(Interruptions)

SHRI A BALA PAJANOR (Pondi-
cherry) We want to hear Mr Kan-
war Lal Gupta (Interruptions)

MR SPEAKER After all two hours
won{ make much difference

AN HON MEMBER Mr Spesaker,
you ask hir tg sit down
(Interruptions)

MR SPEAKER None of vou
(Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA) The
matter that hag been rased is a very
grave and important matter There
can be gbsolutely no doubt about that
or about the intenmity of the feelings
on this question Sir, the House 18
already seized of the matter as well
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as the importance of the question
Now the hon Home Minister was not

present mn the House when this
matter was raised,
(Interruptions)
The hon Home Mimister 1s m Deillu
(Interruptions)

Ag soon as the matter was ralsed and
the intensity of feelings of the hon
Members in the House became 3ap-
parent, we had sent word to fhe
Home Mimister and we had also -
formed him that you had been pleased
to direct that he should make a state
ment at 3 O'Clock So, in view of
this direction of yours and the fact
that informration has alreadv been
sent to the Home Mimister I would
appeal to the House to a'low the
business to be conducted 1in the
normal way and await the Home
Minister’s statement at 3 PM.

(Interruptions)

SHRI SAUGATA ROY On a pomnt
of order Mr Gupla raised the mat-
ter at Zerg Hour Zero Hour 1s still
continuing (Interruptions) Under
the rules Mr Gupta can make a state
ment We want to hear him in full
Whosoever obstiucts him must know
that he huas brought ;t to the notice
of the House You cannot go on 'ay-
ing papers on the Table of the House
(Interruptions) Please do not com-
pel us to do anvthing which you do
not like us to do 1th full respect
and dignity to the House, we say that
the intensity of the feelings of the
Members to be understood (Intérrup-
tions) The Home Minister has now
come It 15 good that the Home
Mimster has now come in the House
So let the statemrent not be postponed
t1ll 3§ PM, let huim make a statement
here and now Now that this has
been continuing let him sav whether
he assumes responsibility for this
very serlous matter and before the
Home Minister makes 5 statement, let
Mr Gupta be allowed to make his full
submission That will be much better
and it will be setting a healthy pre-
cedent We have nothing against the
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digmty of the House TYou tell the
Home Minister to make a statement
here and now

SHRI RAGAVALU MOHANARAN-
GAM (Chengalpattu) Mr Gupta has
not completed his staterrent Let um
speak first (Interruptions)

MR SPEAKER There are many
advocates of Mr Kanwar Lal Gupta.
He 15 a very competent man

AN HON MEMBER We are very

sorry fo hear you Sir (Interrup-
twons)
AN HON MEMBER The whole

country 15 agitaied over this 1ssue
(Interruptions)

MR SPEAKER He s a very tuom-
petent man he does not l1equire any-
body’s assistance

(Interruptions)

SHRI SAUGATA ROY As a bche-
ver in the dignity of the House, we
are not aganst throtthng of uny
Member whether he belongs to our
party o1 to the opposition or to ine
Government Mi Gupta did stand
up to make g complete statement
(™nterruptions) He was slopped by
you and even other Members ot his

own party
(Interruptions)

ag Wit (st wew fog ) qF
® W ag g & fr oF wewr &Y
s FrelY ware « et § ow faw-
fadr & war areata &, wT gt ¥
7z & o1 S AT FF |

ot a1 & 99 aix 7 9§ gfaar
ar ¥ egr ) H e 9w,
Y #a§, IEE A9 T AT
#n WY OF WG TR 1 H ¥ mE
T YT AT W, (mean) L.



315 Re. Incident

[ woor Tag)
& wrok wfieq oo xax ¥ FrAAw
frat ¥ zafea wem fis arelt ot
et ¥ woeft &, qw e ¥ owff | ww
fargw 7 aomed, ag g9 W w7 @@
« . (vwary)

wig 30w g wifwg faa
U TR § AWE WTIH TR
T wfem &% arad ¥ o sarer
R Bogei s g EfRdaR
aE I W T F AT, .
(wrwem) ST Ew A £ 3T ¥
o F7A & v Y ey @1, afew fax
7g Wr'ET 91 fv 1 T Tifafesw
uiad  waer FY ffew & % faqw
g% wwfasrad £, Ao OF a9
& A Smowdd 1 wW ag AT
faarT greg aaqy | wa A F @AY
i fs aga fmwma &, o R,
ute Tga & o et sarer foear sty
a1 ag §red ¥ avy } fe Fav aepary
q A, Fuagwear gEE ! Hww
WEEETAeME | Uz f afFae
Reazasar g &7 7 g, @
TEE W % Q¥ FEAT WA F HY
TN TEEI F OAET | WL G
twm @ T Al R & F
gt & 1 & 79 A4 & wEA, Ao
¢ wift srgz efrr @1 m W
Wy & Fgi gfear g1 g, 9 fee
TEE 418 qEAU K1 W6l T F3q7E
wew W Al At 1 IEF qIT Ag
WYX § g gAAO &G | A1 § afe.
et Tmr o A T SAarg
afz &z &= 1 g1, 9@l F1 T av
10 far Y &Y, ool AT faw a@ By
e ¢ 1

st wew @13 ¢ A A faw i ol
HAE FT & TG a7 7T ¥ & T 69X
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i Rheri g6
X ASY W9 IxT 487 T ) agy g !

ok wen fg : 3@ R ot aww
saT ¥ 5 g1 Siwarz o oA R
wgm s w4 A graw 43m i

MR, SPEAKER: Can you get it by
8 O'Clock today?

SHR1 CHARAN SINGH: How is it
possible? 1t will not be possible to
do so. 1 will make an attempt. (In-
terruptions).

SHRI VASANT SATHE: They must
be having some record. The matter
is of 22nd February, You phone up
and get the information and convey
it to us by 4 O" Clock.

MR. SPEAKER: The House ir quite
exercised. Can you make it bv 5 O
Clock today?

SHRI CHARAN SINGH: Why
should the House be agitated? 1. is
not even mv immediate concern. This
is the concern of the State Govern-
ment. I will have tg make engquiries
from them. It is not that the crime
has been committed in Delhi, so that
I can get the information immediat.
ely. I will have to make cnguiries
from Jaipur; Jaipur will have to
phone up to that district where the
incident is said to have occurred.
That will take time. (Interruptions)

SHRI DHIRENDRANATH BASU
(Katwa): Mr. Speaker, Sir, let the
statement be made at 3.00 P.M.

Tto wif fag (FIWqT) : AT
uw e  wge Y g W gdeAT
gt fanrr orfrre iy, . .

SHRI CHARAN SINGH: They
want some sort of a statement to be
made. I will make enguiries. But I
am afraid, the message that 1 will be
receiving, the information that will be
obtainable, will not be complete, So,
it any information js available, T will
make a statement by 6 O'Cock.
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MR, SPEAKER: That is alt right.

BHRI B. P. MANDAL (Madhe-
pura): Sir, I want to draw attention
to the unfortunate incident in Bihar.
The situation is getting worse. You
had given a commitment to the House,
but it is not comimg up although two
or three days have passed. So I want
to remind you again and draw at-
tention to the unfortunate state of
Bihar. You have said you will aliow
a Calling Attention notice, but it has
not yet come up; and the situation is
getting worse and worse.

1231 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT, CERTIFIED ACCOUNTS
ETC. OF INTERNATIONAL AIRPORTS AUTHO-
RITY AND STATEMENT FOR DELAY

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): I beg
to lay on the Table—

(1) A copy of the Annual Report
(Hindi and English versions) of the
International Airports Authority of
India for the year 1978-77. under
sub-zection (2) of section 25 of the
International Airports Authority
Act. 1971

(2) A copy of the Certified Ac-
counts (Hindi and English versions)
of the International Airports Autho-
rity of India for the year ended 31st

- March, 1977 together with the Audit
Report thereon, wunder sub-section
(4) of section 24 of the Interna-
tional Airports Authority Act, 1971

(3) A statement (Hindi and
English versions) showing reasons
for delay in laying the documents
mentioned at (1) and (2) above.

[Placed in Library. See No. LT-
1820/178]. i
MR, SPEAKER; Shri Arif Beg.

SHR!I SAUGATA ROY (Barrack-
pore): Sir I have a point of order in

regard to Item 3 of the List of Busi-
ness, 1 have given notice to you also.
This Export Inspection Council and
Agencieg is presenting its Report for
1975-T76, after two years have aiready
passed. There are serious allegations
of corruption against the Export Ins-
pection Council and Agencies and its
Director Mr. Mazumdar, Two years
later, the Minister is laying the paper
on the Table of the House: he has to
come forward with an explanation or
reason as to why this delay is being
caused in submitting the Report of
the Export Inspection Council and
Agencies. 1 beg of you, please do not
ullow him to lay the paper on the
Table of the House till
he comes forward with an
expianation as to why this delay has
occurred. Two years have passed
since 1976 March, and their financial
vear has ended. There is so much of
corruption or allegations of corrup-
tion against the Export Inspection
Council: you cennot allow him to lay
it. The Rules specifv that if the
Minister makes an unrcasonable de-
lay in laying a paper on the Table of
the House, he should come forward
with a reasonable explanation—and I
had given you notice before 10 O°
clock on this subject. Sir it is my
humble prayer to you, don't allow the
paper to be laid on the Table of the
House till the Minister comes forward
with an explanation as to why the
delay has occurred. There is corrup-
tion rampant in the organisation. The
Rules say that he cammot lay them
unless he comes forward with a reaso-
nable explanation.

MR. SPEAKER: Mr, Minister, what
is the explanation for the delay?

wfmwe qar amfee gf i
apwifcn swreg & vegwar (s urfes
W) : weTe wERA, § WTIwT qg g
dar g fr sifw fg=t ovim = & %@
fefemedt o, witfad ag fer g & 1



